IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL
CUITaCK BENCH: CUTT&ACK,

Origimdl application No, 529 of 1993

Cuttack this the 22nd ddy of November, 1995,

NIRMAL KUMAR DaS coe A PPLICANT
VERS U8
UNION OF INDIA & OTHERS, cee RES PONDENTS

{ FOR INSTRUCTIONS )

1, Whether it bue referred to the reporters or not? /w/

7 Lol

2. Whether it be circulated to all the Benches of the
Central 2dministrative Tribundls or not 2

SN
{N. SaHU) 0 .P. HIREM:TH)
ME MBER (hDMIN ISTR4 T'IVE) VICE -CHA IRMAN



CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH: CUITACK,

Original Application No,.529 of 1993
Cuttack this the 22nd day of November, 1995
CORAM:
THE HONOURABLE M. JUSTICE D.P.HIREMATH,VICE-CHA IRMAN
AND
THE HONOURABLE MR+ N. SAHU, MEMBER (ADMINISTRATIVE )

Nirmal Kumar Das,8ged about 24 years,
son Of Narendr@ Nath Das,At/Po- B,
Narayanpur,Via -Pratappur,

District-Balagore, oo Applicant
Bythe Applicant ¢ M/s. Deepak Mishra,R.N.Naik,A.Deo,
B« JIripathy, P.RBendga,D KeSahos,
Advocates.,
Versus

1) Union of Indis represented by its
Secretary in the Ministry of Communicétion,
Department of Posts, Dak Bhawan,New Delhi.

2) The Chief Post Master General,Orissa Circle,
Bhubaneswar, District- Khurda.

3) Superintendent of Post Offices,
Balagore Division, Balasore Re spondents

By the Respondents eess Mr. Ashok Mishra,Senior Stending
Counsel (Central),



ORDER

s M. D.P.HREMTH, VIEELHAIRMAN: The impugned order of terminat ion
of the services of the Fetitioner @s Extra Departmental
Branch Post Master after expiry of the period of one
month from the date of notice namely 22.9.1993 is
under chéllenge in this applicatjion. The applicant was
appointed after selection. The very&sam-;eigrder wds also
challenged by the petiticner in Original Application
No. 315 of 1993. The order wds set aside. This is second
order which is in %way different from the earlier
order which was interferedi&z this Tribunal on the ground
that principles of naturral justice ;'g;_violated. As we
have Wave interfered ngh-tho— similar situdtion. setting
v a@side the order of termination, in this instant case,olo—
the order of termination terminating the services of the
petitioner is set aside dllowing the application.
2. With these observations and directions, the
application is allowed.No costs.

,_ (N. SAHU) (D . P .HIRE MATH)
MEMBER (ADMIN ISTRAT IVE) VICE CHs RMAN



